
IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 52 of 2022. 

 
Sri Deepjyoti Bhagawati 
S/O- Lt. Tarini Kanta Bhagawati 
Vill- Bamgaon 
P.S- Biswanath Chariali. 
Dist- Biswanath, Assam. 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Mr. S. Rahman. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

28-02-2022. 
  This Bail Petition filed for the accused Sri Deepjyoti Bhagawati, u/s- 439 

Cr.P.C in connection with Biswanath Chariali police station Case No. 04/22, u/s- 

21(a)/29 of NDPS Act, is taken up for further hearing as the called for case diary is 

received. 

 Heard the learned counsel appearing for the accused as well as learned Addl. 

P. P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C in 

brief are that on 06-01-2022, on receiving information to the effect that one Pankaj 

Gupta of Ambari deals in Narcotic Drugs including Heroin/Brown Sugar at Biswanath 

Chariali Town, vide Biswanath Chariali P.S G.D.E No. 88 dated 06-01-2022, a police 

team headed by Deputy SP (H.Q) Biswanath, proceeded towards Ambari area and 

apprehended one Pankaj Gupta and searched him and recovered and seized :- (i) 

1(one) green colour cap containing 2 gram suspected drugs(brown sugar/heroin). (ii) 

1(one) Pink colour cap containing 2 gram suspected drugs(brown sugar/heroin). (iii) 

1(one) white colour cap containing 1 gram suspected drugs(brown sugar/heroin). 

(iv) 1(one) green colour cap containing 1 gram suspected drugs(brown sugar/heroin) 

(v) 1(one) Cigarette packet super scribed as NAVY CUT used to carry the suspected 

drugs (brown sugar/heroin) from his possession. 

   In that respect, S.I, Sagar Shah of Biswanath Chariali P.S lodged an ejahar, 

giving rise to Biswanath Chariali P.S Case No. 04/2022 and accused Pankaj Gupta, 

was arrested. 



 Thereafter during investigation, on getting information regarding involvement 

of the accused Deepjyoti Bhagawati, on 31-01-2022, he was arrested and forwarded 

to the court and thus since 31-01-2022, he has been in judicial custody in connection 

with this case. 

 It is submitted on behalf of the accused that the accused Deepjyoti 

Bhagawati is innocent and that nothing has been seized from his possession. 

 Now on perusal of the case diary, some incriminating materials found against 

the accused Deepjyoti Bhagawati and therefore, considering the seriousness of the 

offence, I find it is not a fit case to allow the bail prayer made for the accused 

Deepjyoti Bhagawati at this stage. Accordingly, the bail prayer is rejected. 

                    Send back the C/D.    


